(c) and (d) Instances of honaur kilings have been reported in the media. As hanour killing is
not classified as & separate crime it is treated as murder and, information in this regard ig nat

maintained separately by National Crime Records Bureau (NCRE).
Dowry Deaths
341, PROF. P.J. KURIEN: Will the Minister of HOME AFFAIRS be pleased to state:
(a) the number of "dowry deaths ' reported in the country during the last three vears;

(b) the details of the number of persons arrested and action taken against them in such

cases;and
(c)  the steps Governmert proposes to take to prevent such arimea?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
and (b) A total of 7618, 8093 and 87/2 cases of dowry death (Section 304B IPC) were registered
during 2006, 2007 and 2008 respectively. The State/UT-wise details of cases registered, persons
arrested and convicted under dowry death (Section 3048 IPC) during / 2006-2008 are given in the

Statement (See below).

(2} The Union Government attaches highest importance to the matter of prevention of crime
against women, including crime of dowry death, and has enacted important legislations such as
Protection of Women from Domestic Violence Act, 2005, Dowry Prohibition Act 1947 to provide
protection and legal remedies to wamen. As per Sevenith Schedule, 'Police’ and Public Order” being
State subjects under the Constitution, the primary respeonsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes againat women, lies with the
State Governments. Government of India has been advising al the State Governments/UT
Administrations from time to time to give more focused attention to the administration of criminal
justice system with emphasie on prevention and contral of crime against waomen. In this regard, a
detailed advisary dated 4th September, 2009 (available at website mha.nic.in) has been sent to all
States/UT Governments wherein States have been advised to take comprehensive review of the
effectiveness of the machinery in tackling the problem of viclence against women, and to take
appropriate measures aimed at increasing the responsiveness of the law enforcement machinery.
The comprehensive advisory has enumerated various steps for improving effectiveness of the
machinery in tackling atrocities against women including dowry deathe (Point xxv and xxvi of the

advisory ).
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Statement

Details of cases registered, persans arrested and convicted under dowry cases

2006 2007 2008
Sl.No. State CR C©s8 GV PAR PSS PCY  CR  CS CvY PAR PCS POV CR C8 v PAR PCS POV
1 2 3 4 5] & 7 8 2 0 1 12 13 14 = e} 7 18 12 20
1 Andhra Pradesh 519 426 73 1274 062 248 613 873 a7 1862 1450 282 586 471 &7 Bes 16719 72
2 Arunachal Pradesh 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3 Agsam 105 74 30 201 144 33 100 72 20 172 139 29 103 83 20 1B 143 32
4 Bihar 88 749 138 2674 2285 386 172 1028 167 3286 512 375 1210 783 157 2608 2561 381
B Chhattisgarh 03 99 23 273 267 69 100 106 23 247 247 131 106 92 25 284 250 89
e} Goa 0 1 0 0 1 0 2 0 0 8 0 0 2 3 0 2 10 0
7 Gujarat 50 43 3 B0 133 5 42 38 4 121 139 27 27 1 79 76 1
8 Haryana 266 2715 &9 633 514 69 269 238 62 57231 B81 180 302 258 &2 622 603 169
Q Himachal Pradesh 3 4 1 12 13 i 8 5 i 3 29 3 3 & % 8 12 7
10 Jammu & Kashmir 10 8 0 12 13 0 Q@ 7 0 21 21 0 21 B 0 25 24 0
N Jharkhand 281 170 60 557 474 140 303 223 92 559 518 13 266 219 85 570 538 e
12 Karnataka 244 213 A4 587 521 81 251 189 27 582 820 &b 257 244 24 698 &R léZe]
13 Kerala 25 27 6 39 37 13 27 27 4 40 52 8 N %5 2 35 25 3
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1 2 3 4 i3] & 7 8 Q 10 1 12 13 14 16 16 7 18 12 20
14 Madhya Pradesh 764 735 280 2203 2187 &63 742 738 279 2127 21200 77 806 790 206 2302 2292 765
15 Maharashtra 387 34 27 1348 1266 fis) 436 376 30 1349 1286 89 390 397 24 1464 1408 73
6 Maripur 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 1 0 0
17 Meghalaya o i 0 & 2 0 2 i 0 4 1 & 2 1 4 2 & 0
18 Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
2 Nagaland 0 0 0 0 0 0 0 0 o 0 0 0 0 0 0 0 0 0
20 Orizsa 457 317 44 el @20 123 467 338 31 988 866 176 401 333 37 733 693 93
21 Punjab 130 106 31 331 269 106 133 N9 43 316 291 147 128 88 32 286 224 108
22 Rajesthan 394 327 127 665 672 387 439 330 M8 683 &4 2756 437 348 121 643 643 234
23 Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24 Tamil Nadu 87 169 48 457 403 28 208 189 &4 803 457 117 207 187 44 488 433 114
25 Tripura 35 22 10 25 i 8 36 21 i 42 40 23 16 31 2 31 2 &
26 Uttar Pradesh 798 1464 &5 5280 4944 2206 2076 1768 739 7310 608 2B 2237 1777 870 8541 6439 3142
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27 Uttarakhand 80 &1 18 227 87 os) 70 74 28 244 226 81 73 o 2 168 64 101
28 West Bengal 445 478 &7 n0e8 1039 29 451 459 48 068 148 73 451 339 40 082 943 80

Total State 7467 8065 1781 18875 17394 4946 7950 6919 1886 21784 19428 5358 8036 4580 1934 22383 19799 5738
29 A & N lslands 0 0 0 0 0 0 1 0 0 2 0 0 2 2 0 3 3 0
30 Chandigarh 10 9 0 30 24 0 1 2 3 3 7 8 3 3 1 7 7 1
31 D&N Haveli 1 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0 0 0
32 Daman & Diu 0 1 0 1 1 0 1 1 0 3 3 0 0 0 0 0 0 0
33 DelhiUT 137 134 a7 320 309 92 138 123 5's} 313 272 21 129 118 13 230 297 75
34 Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
38 Puducherry 3 7 2 7 Q & 2 3 1 8 7 3 2 0 0 1 0 0

Total UT BT 1571 42 389 343 28 M3 29 &0 329 289 222 13 120 4 241 307 76

Total Al India 7618 6220 1830 19234 17737 5144 8093 7048 1946 22113 19717 BEB0 8172 4700 1948 22624 20006 £814

Mote: Information on disposal by police and courts includes the information on pending cases from pravious years also

Source - Crime in India
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